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CENTRAL Anm M1 Tero E TRIBLNAL Off IV 
~ANGA ILQR E B EN C H' 

Second'F loor 
Commercial Complex, 
Ind iranaaar, 
BANGALCR9— 560.a,38. 

I) at ed: 3 NOV 1994 
L 

APPLICATICN NO: 1(9.qk 0-f 19PA 

0 
APPL1CMTSi:_ 

Y'Ct L4 RaD C 
V/S. 

RESPMDENTS:— PL, 

To 

~- ,A.P,16& Akvxat 
lif to cc, 91 ajf,~~, 

"GoAL0 U - 5_6 000 9. 

S U?~j et;t, T"91-warding -f -.pic' ' S -of the Qrdor'-~ Passed by the COnt-ral Administrative Tribun al. 9 sang alqrt. __xX__ 

Please find enclosed herewith a copy of the ORDER/ 
Tlf-~~V PassL-d .-by this T 

*bu MP-ntioned Q l Plication(s) -on C"A 	'r
" 	thn- above. 
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IS -m A DA FIF T TRAR R C,7 

.gm* 	 JUDICIAL BRANCHES. 
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ownu iDAINISTRATIVE TRIBUNAL.: BANdALORE BENCH 

06INDIAL APFUCATION RKM 1098 (W 1994 

FRIDAY, THIS THE 21ST DAVOF OCTOBER,1994. 

Mr.Justice P.K.-ShyamLsundar, 	 Vicb-Chairman. 

Mr.T.V.-Ramanan., Member(A) 

*.Gundu Rao, 
:S/o M.Anantharamaiah, 
Aged'53 y-ears, Retired 1SG .SA,. 
residing at Opp: Gopalsingh 

-Quarters, B,H.Road, 
Arsiker&-573 1P. 

~By 'Advocate Shri A.R.*Holla') 

V. 

 

Applicant. 

V 

l.' Post Master General 
S.K.Region, 
B~ngalore-560 001. 

2.' Superintei ndent MiS, 
'Q' Division, 
Bangalore-5WO26. 	 Respondents~, 

(By Standing'Counsel Shri G.Shanthappa) 
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14r.Justice P.K.8hyamsundar, Vice-Chalrman:- 

Admit. A retired of f icer who during his tenure occupied 

. a Governme6t quarters now finds himself in deep grief ha~ing 

been called upon to pay a'..sum of Rs.15,509-05 towards penal 

rent for having overstayed in.Govefnme.nt quarters over a per iod 

during which 'he was not entitled to stay. The applicant. moved 

the department unsuccessfully and 'notwithstan~ing his * protesta-

tion, the department began to take . away the dearness relief 

rom his pension. , He complaii~s of wrongful action which is 

the subj~ct matter of this appli6ation. During the course of 

the pendency of this action, the department has dow- come up 

with a modified demand for recovering' penal rent which' has now 

been brought down to Rs.9,820-95 from which a further' deduciio'n 



as unauthorisedoccupant is also illegal. 

3. -It' may be that the applicant is genuinely . ,aggrieved 

by the demand of the aforesaid sum of Rs.15,509-05 or the modi-

fied sum of Rs.8,430-30 as the case may be as he is now a. pen~ 

sioner and out of his meagre pensionary benefits if a lumpsum, 

deduction were to' be made it would certainly hurt him. At the 

same time, no one -can deny the Governments right. to recover 

whatever is Justly due to it for services rendered to a-Govern-

meni servant. 

f(u;; C31027 

4. In the circumstances we think it proper to direct the 

icant to make a fresh representation with reference to -the appl 

' 
 M dif ied demand, copy of which was.- produced before us at the Q 

time of hearing to-day (and copy also was furnished to the' 7 

lehrned counsel for. the applicant),. within a fortnight rome 

On receipt of the said representation,. the department 'this day. 

will dispose.it  ofy suitably and hopefully by making a r*ea's_o`he,
1, 

order. Till the applicant's representation vis' a-vis the modi-. 

fied demand for payment of.penal rent is disposed;ofA, the del~art' -.7 

ment will not make any f resh recoveries -from ~'th~6 pensionery,' 

'benef its accruing to the applicant. No order as to costs.-,: 

.—Seclon olfftw. 
Cimtro AdmYnistrativa Tribunal! 
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